
Directorate General of Foreign Trade
Udyog Bhawan

DES-V Section

The Meeting No.09/AM-18 fbr;; licensing year 2017-18 to consider the cases

under Duty Exemplion Schemes (Chapter-4) was held on 03.08.2017 actually held on

17.OB.ZO|7 in Conference Room No.l I of DGFT under the Chairmanship of Shri K.C.

―
2.丁shri J.D.Giri,マ ice Presidcnt  _       J匹
Shri Nand Lal,Consultant DIPP

Shri S.K.Mohapatra,DDG

Atthc outsetthe ⅣIinutcs ofNC― Vヽ4ceting No.08/AN4-17 hcld on 20.07.2017 wcrc takcn

up lor ratiflcation. As therc、 vas no amcndmcntto the same,thc abovc rcfcrrcd rninutes

、vcrc adoptcd for implcmcntation by the Comlnittec、 vithout any amcndmcnt. 
″
「 hC agcnda

fbr mceting No.09/AM-18 datcd 03.08.2017 actually held on 17.08.2017、 vas takcn up lor

discussion and thc dccision taken in rcspcct of cach casc is enumcratcd bclo、
v:

MEETING NUMBER    :9/84-ALC3/2017 MEETING DATE:03.08.2017
Case No.:2/5/84-ALC3/2016 Party Name:BUILDMET   Mect No/Datc:9/84-   Status:

FIBRES PVT LTD,      ‐ALC3/2017        ‐Deferred   l
03.08.2017

Lic.No/Datc:071010983 Dcfer Date:HQ Filc             RLA File
:O1/84/050/00034/AM17/    :07/24/040/00056/AM17/    7                     31082017
1                                                      19052016

Decision : Thc Col■ rnittee considcrcd thc casc as pcr agcnda and obscrved that a lettcr has

bcen issued to RA, Bangalore to fumish the hard copy of thc application in this casc. No

responsc reccivcd froln RA, Bangaloreo NC decidcd to await copy of thc application form

conccrned RA. 
・
「 hc casc stands dcferrcd fbr re― listing on 3 1.08.2017

Case No.:26/8/84-ALC3/2016 Party Name:MTV EXPORTS Meet No/Date:9/84‐     Status
ALC3/2017
03082017

1´ ic.No/Date:0310804869 ReiectedHQ Filc             RIン A File
:01/84/050/00123/AM17/     :03/95/040/00137/AM17/     20.05.2016

つ~建

lRI麒.吾:藍摘捜:i鸞奮職欝‖1鮮:鱗翼
custom duty with intcrcst for EODC.

RA concemcd may takc neccssary actiOn suttcCttO COmpliancc ofothCr usual conditions.

Casc No.:28/12ノ 84-

AI′ C3/2016

HQ File

:01/84/050/00219/AM17/

Party Name:JPM EXPOR′ I｀ S

PRIVATE LIMITED

RIン A「 ile

i02/24/040/00088/AM17/

Mcct No/Datei9/84-     IStatus

ALC3/2017
03082017            1

Lic.No/Datc:0210206882 Rejected

10082016
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Decision : Committee considered the case as per agenda along with other relevant papers and

poted that firrn was requested to submit CAD/CAM of the product vide leffer dated

07.03.2017. Since, no reply received from the firm, Committee decided to reject the case with

direction to firm to pay the custom duty with interest for EODC.

RA concerned may take necessary action subject to compliance of other usual conditions.

HQ Filc             RLA File            Lic No/Date:3210077953 Rejected
:01/84/050/00220/AM17/     :32/24/040/00015/ノ M`17/     1108.2016

Decision:Coinrnittcc cOnsidercd thc casc as pcr agcnda along、 vith other rclevant papers and

noted that flrm was requcsted to ftlrnish CAD of aH items with speciflc style numbers

alongwith mcasurcment chart. thc product vidc lctter datcd 07.032017. Since, no reply

rece市 cd from the nrm,commhtec decided to raCCt the casc with dircction to flrm to pay the

custom duサ w■h interest for EODC.

RA concemcd may takc neccssary action sutteCt tO COmpliancc ofother usual conditions.

Case No.:29/12/84-

ALC3/2016

Case No.:21/12/84-

ALC3/2016

Case No。 :29/20/84‐

ALC3/2016

‐HQ File
101/84/050/00372/AM17/

Party Namc:PRIMO
FASHIONS,

Party Namc:LOYAL
TEXTILE MILLS LTD

Party Namc:AMRITT INDIA
ASSOCIATES PRIVATE
LIMITED

RLA File

:05/23/040/00090/AM17/

Meet No/Date:9/84-    Status
ALC3/2017
0308.2017

Mect No/Datc19/84-

ALC3/2017
0308.2017

Status:
Deferred

Status:
Deferred

Lic No/Date:3510045009 Defer Date:HQ File             RLA File
i01/84/050/00212/AM17/     :35/24/040/00025/AM17/      17082016             31.082017

Decision:(3onlinittcc considcrcd thc casc as pcr agcnda along、 vith other rclevant papers and

notcd that this casc had bccn rcfcrrcd to TC,Mumbai for Commcnts.TC,Mumbai havc bccn

rcquestcd to cxpcditc thcir commcnts for flnalization of the casc. Comnlittec decided to await

COlllinents frolll 「́ (〕,Mumbai. 
′
1｀ hc casc stands dcferrcd for rc― listing on 3 1.08.2017.

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the deficiency letter has been issued to the firm on 08.03.2017 furnish the

justification for requirement of higher wastage, however, no reply received' NC decided to

!ir. p..roral hearing to firm and ask the representative of .the firrn to appear before the

Lommittee on 3 I .08.i017. The case stands deferred for re-listing on 3 I .08.201 7.

Case No.:6/18/84‐ ALC3/2016 Party Name:PREMIER FINE Mect No/Datc:9/84‐
1ン INENS PRIVATE       ALC3/2017
LIMITED             03.082017

7器晶掲50Ю0287AM17 Lちち爵liOЮ002νAM17 04102016    3● 0&2017

慧:Fll鷲埋橘棚留 rrt:Ъ]w淵官ご:器輩s:粗制ittittl観 1
rcqucsted to cxpcditc thcir commcnts lor flnalization of the casc. Conll■

ittce dccidcd to a、 vait

Meet No/Date:9/84-

ALC3/2017
03082017

Lic No/Datc:0510399970‐ Defcr Date:

03.102016             31082017

Status:
Deferred

外 ク lly



comments frorn TC, Murnbai. The case stands deferred for re-listing on 3 1.08.2017.

Case No.:62/20/84-

ALC3/2016

Case No.:22/20/84-

ALC3/2016

Case No.:36/20/84-

ALC3/2016

Casc No.:21/20/84-

ALC3/2016

Case No.:23/22/84-

12 A】LC3/2016

Patty Name:PINNACLE
CLOTHING CO,

Party Namc:ARVIND
lッIMITED

Party NamciFRONTIER
PROTECTIVEWEAR
PRIVATE LIMITED

Mcet No/Date:9/84-

ALC3/2017
0308.2017

Mcct No/Date:9/84‐

ALC3/2017
03.082017

Mcet No/Date:9/84-

ALC3/2017
03082017

Party Namc:CONNOISSEUR Mcet No/Datc:9/84‐
FASH10NS            ALC3/2017

03.082017

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

HQ File RLA File Lic.No/Date:0410162348 Defer Date:

:01/84/050/00 4O5lAMl7l :0412410401001141AM171 05. l0'2016 3 I '08.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this casc had been referred to TC, Mumbai for Comments. 'fC, Mumbai have been

requested to expedite their comments for finalization of the case. Comrnittee decided to await

comtnents frorn l-C. Mumbai. 'l'he case stands deferred for re-listing on 3 I .08.2017.

HQ File RLA File Lic.No/Date:0510400240 Defer Date:

:01/84/050/00 365lAMl7l :0512410401003481AM171 24.10.2016 3 I .08.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the deficiency letter has been issued to the firm on 08.03.2017 furnish the

justification for requirement of higher wastage, however, no reply received further the cae had

teen referred to TC, Murnbai for comments. NC decided to await reply of the firm and

comments of TC, Mumbai. The case stands deferred for re-listing on 3 I .08.201 7.

He File RLA lrile Lic.No/Date:0810138963 Defer Date:

16 :Ot)S+tOSO ll037glAMlzl :Oll24l040l0029llAMlzl 25.10.2016 31.08.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. 'l'C, Mumbai have been

requested to expedite their comments for finalization of the case. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 3 1.08.2017.

Party NameiЛ VA DESIGNS  Mcct No/Date:9/84‐     Status

(P)LTD,             ALC3/2017
03.082017

HQ File              Rlン A Filc             Lic.No/Date:0510400316 Approved
:01/84/050/00364/AM17/     :05/23/040/00350/AM17/     28.102016
ll Decision:(3omlllittcc considcred thc casc as pcr agcnda along、

vith othcr rclevant papcrs and

、vent through thc reply sublllittcd by thc flrm in this casc.  Accordingly,(3omlllittcc dccided

to ratitt the nOrms in rcspcct ofthc Advancc Autho● sation issucd in this casc as applied for as

pcr CAD.

RA conccmed may take nccessary action sutteCttO COmpliancc ofother usual condilons.
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HQ File RLA File Lic.No/Date:0210207131 Defer Date:

:01/84/050/00 429lAMl7l :02l24l040l00l48lAMl7l 1 l.l 1 .2016 3 1 .08.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have been

requested to expedite their comments for finalization of thc case. Committee decided to await

comments from TC, Mumbai. 'Ihe case stands deferred for re-listing on 31.08.2017.

Case No.:29/22/84‐

ALC3/2016

HQ File

13 :01/84/050/00435/AM17/

Case No.:51/20/84-

ALC3/201`

HQ Filc

14 :O1/84/050/00394/AM17/

Casc No.:54/20/84-

Al」 C3/2016

Case No.:22/22/84-

ALC3/2016

Party Namc:AMRIT
EXPORTS PVT LTD

Palty Namc:SHAHI
EXPORTS PVT IンTD

Pany Namc:AM RIT
EXPORTS PVT IンTD

Meet No/Datc:9/84-

ALC3/2017
0308.2017

Meet No/Datei9/84-

ALC3/2017
03082017

Meet No/Date:9/84‐

ALC3/2017
0308.2017

Status:
Deferred

RLッ A File                Lic No/Datei0210207157 Dcfer Datei
:02/24/040/00164/AM17/     25 11.2016             31082017

Decision : Committee considered the case as per agenda alongwith otlrer relevant papers and

noted that this case had been relerred to lC, Mumbai for Comments. 'l'C, Mumbai have been

requested to expedite their comments for finalization of the case. Comrnittee decided to await

comments from TC. Mumbai. The case stands deferred for re-listing on 31.08.2017.

Party Name:SHAHI      Mcct No/Date:9/84-
EXPORTS PVT LTD    ALC3/2017

03.082017

Status:
Deferred

RLA Filc              Lic No/Datc:0510400555 Defer Date:
:05/24/040/00412/AM17/   30112016            3108.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been rcferred to TC. Mumbai for Comments. TC, Mumbai have been

requested to expedite their comments lbr finalization of the case. Committee decided to await

comrnents from 1'C, Mumbai. 'l'he case stands deferred for re-listing on 3 I .08.201 7.

HQ File RI-A File Lic.No/Date:0510400554 Defer Date:

15 :01/84i050l0o397lAMl7l :0512410401004041AM171 30.11.2016 31.08.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. 'l'C, Mumbai have been

requested to expedite their comments for finalization of the case. Committee decided to await

comments from TC, Mumbai. 'l'he case stands deferred for re-listing on 3 1.08.2017.

Status:
Deferred

Status:
Deferred

HQ File RLA Filc Lic.No/Date:0210207159 Defer Date:

16 :01/84/050 l0o428lAMl7l :021241040100168lAMl7l 30. I I .2016 3 I .08,2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to'IC, Mumbai for Comments. 'l'C, Mumbai have beer-t

requested to expedite their comments for finalization of the case. Committee decided to await

comments from TC, Mumbai. 'l'he case stands deferred for re-listing on 31.08.2017.
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Case No.:61/20/84-

ALC3/2016

HQ File

:01/84/050/00404/AM17/

Case No.:18/22/84‐

ALC3/2016

21

HQ File

:01/84/050/00424/AM17/

Party Namc:LINK UP
TEXTILES LIMITED

Party Name:RADIANT
EXPORTS

RLA File

:05/24/040/00450/AM17/

Mcct No/Date:9/84-    Status
ALC3/2017
0308.2017

RLA Filc                 Lic.No/Date:0410162530 Approved
:04/24/040/00156/AM17/     01.12.2016

Decision : Committee considered the case as per agenda along with other relevant papers and

went through the reply submitted by the firm in this case. Accordingly, Committee decided
to ratify the norms allowing the wastage in respect of the above Advance Authorisation issued

in this case as applied for.
RA concerned may take necessary action subject to compliance of other usual conditions.

HQ File

18 :01/84/050/00537/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Murnbai for Comments. TC, Mumbai have been

requested to expedite their cornments fbr finalization of the case. Cornmittee decided to await
comments from TC, Mumbai. The case stands deferred for re-listing on 3 I .08.2017.

Case No.:59/20/84¨

ALC3/2016
Pany Name:EXEL Mcct No/Date:9/84-     Status

SOURCING COMPANY,   ALC3/2017
03082017

HQ File RLA File Lic.No/Date:3210078045 Approved
:01i84/050/00402lAMl7l :3212410401000291AM171 02.12.2016

l9
Decision : Committee considered the case as per agenda along with other relevant papers and

went through the reply subrnitted by the finn in this case. Accordingly, Committee decided
to ratify the norms in respect of the Advance Authorisation issued in this case as applied for as

per CAD.
RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:20/1/84-ALC3/2017 Party Name:SHAHI
EXPORTS PVT LTD

Case No.:58/20/84¨

ALC3/2016

HQ File

:01/84/050/00401/AM17/

RLA Filc               Lic No/Date:0510400565 Defer Date:
:05/28/095/00046/AM17/     01 122016             3108.2017

Party Name:JAI COTTON   Meet No/Date:9/84-    Status:
ALC3/2017
03082017

RLA Filc             Lic.No/Date:3210078047‐ Reiected
:32/24/040/00030/AM17/     07122016

Meet No/Date:9/84-

ALC3/2017
03.08.2017

Meet No/Date:9/84‐

ALC3/2017
0308.2017

Status:
Deferred

Status:
Deferred

20
Decision : Committee considered the case as per agenda along with other relevant papers and

noted that no reply received from the firm relating to deficiency letter dated 02.02.2017.

Since, no reply received from the firm, Committee decided to reject the case with direction to
finn to pay the custom duty with interest for EODC.
RA concerned may take necessary action subject to compliance of other usual conditions.

Lic No/Datc:0510400715 Dcfcr Datc:

13 122016            31082017

‐



Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have been

requested to expedite their comments for finalization of the case. Committee decided to await

comments from TC. Mumbai. '[he case stands deferred for re-listing on 31.08.2017.

HQ Filc             RLA File            Lic No/Date:0510400798 Defcr Datc:
:01/84/050/00421/AM17/     :05/23/040/00428/AM17/      14.122016             31082017
22 Decision:Col■

mhcc considcrcd the casc as pcr agcnda along whh other rclevant papers and

notcd that no reply receivcd froΠ l thc flrm relating to deiciency lettcr dated 02.02.2017.

Accordingly,Committec decidcd to rttect the case.Howcver,while the minutes re bcing
prepared,the rcply of thc flrlll has becn receivcd on 22.08.2017.Thcrcforc,the case may not

bc raected and may bc dcfcrred for re― lis」ng on 31.08.2017.

Case No.:15/22/84-

ALC3/2016

Case No.:26/22/84-

AlコC3/2016

Case No.:28/22/84-

/ヽ LC3/2016

Case No.:10/22/84-

ALC3/2016

Party Name:ALPINE
APPARELS PVT LTD

Party Namc:PINNACLE
CLOTHING CO,

Meet No/Dtte:9/84-   Status:
ALC3/2017
03082017

Mcet No/Date:9/84-

ALC3/2017
03082017

Status:
Deferred

Status:
Deferred

Status:
Deferred

Party Name:JIVA DESIGNS  Mcet No/Date:9/84-

(P)LTD,             ALC3/2017
0308.2017

HQ File RI-A File Lic.No/Date:0510400895 Defer Date:

y:oitt+tos0to0432tAMtzl :O5l23l04ol00454lAM17l 21.12.2016 31.08.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comrnents. TC, Mumbai have been

requested to expedite their comments for finalization of the case. Committee decided to await

comments from TC. Mumbai. The case stands deferred for re-listing on 31.08.2017.

HQ File RLA File Lic.No/Date:0510400973 Rejected

:01/84/050/00434lAMr7l :0512410401004661AM171 28'12'2016
24'- Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that the deficiency letter has been issued to the firm on 07 .04.2017 furnish CAD/CAM

and rneasurement charl in this case Since, no reply received from the firm, Committee decided

to reject the case with direction to firm to pay the custom duty with interest for EODC.

RA concerned may take necessary action subject to compliance of other usual conditions.

Paty NametRICHA&CO   Meet No/Date:9/84-
ALC3/2017
03.08.2017

Lic.No/Date:0510401095 Defer DateiHQ Filc             RLA Filc

25 :01/84/050/00416/AM17/     :05/24/040/00500/AM17/     05.012017             31.08.2017

Decision:Conll■ ittcc cOnSidcred the casc as pcr agcnda alongwith other relevant papcrs and

notcd thtt this casc had bcen rcfcrrcd to TC,Mumbai for Commcnts.TC,Mulllbai have been

rcquested to expcditc thcir coinmcnts lor Яnalization ofthc casc Comlnittce dccidcd to a、
vait

commcnts fl‐ om TC,Mumbal.The case stands defcrrcd for re― listing on 3 1.08.2017.

‐ |レ
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Party Name:PINNACLE    Meet No/Date:9/84-    Status
CLOTHING CO,        ALC3/2017

03.082017

HQ File             RLA File            Lic No/Datc:0510401345 Rejected
:01/84/050/00529/AM17/     :05/24/040/00530/AM17/     19012017
26 Decision:Committce considercd the casc as per agcnda alongwith othcr relcvant papers and

noted that thc f11111、 vaS aSked attcnd hearing on 06.07.2017. Ho、 vever, no one attcnded the

hearingo Accordingly,Committcc decidcd to rttect thC Casc with direction to f1111l to pay the

custom duty with intcrest for EODC

RA concemcd may take ncccssary aclon suttecttO COmpliance ofothcr usual conditions

Pary Name:PINNACLE   Mect No/Date:9/84-
CLOTHING CO.,       ‐ALC3/2017

.03.08.2017

HQ Flle             RLA File            Lic No/Date:0510401344  Reiected
:01/84/050/00533/AM17/    :05/24/040/00529/AM17/     19.01.2017

Decision :Collllnittcc considcrcd thc casc as per agenda alongwith other relevant papcrs and

notcd that thc flrill 、vaS aSkcd attcnd hcaring on 06.07.2017. Ho、 vevcr, no onc attended the

hcaring.Accordingly,Committcc decidcd to raect thc case with direction to flnn to pay thc

custol■ duty with intcrcst for EODC.

RA conccmcd may take nccessary action suЦ ccttO COmpliancc ofother usual conditions.

Case No.:15/1/84-ALC3/2017 Party NameiSHOREWALA  Meet No/Datei9/84-    Status:
GLOBAL INDUSTRIES    ALC3/2017        Deferred
PVT.LTD。 ,(FORMERLY   03.082017

HQ File             RLA File            Lic No/Date:0510401395 Defer Datei
101/84/050/00532/AM17/     :05/24/040/00534/AM17/     27.012017             3108.2017

Decision:Comlllittcc considcrcd thc casc as pcr agcnda alongwith other rclevant papers and

notcd that this case had bccn refcrrcd to TC,Mumbai for Comments.TC,Mumbai have bcen

rcqucstcd to expeditc their coinincnts for flnalization of thc casc. Comlnittcc decided to await

comlncnts from TC,Mumbai.The case stands dcferrcd for rc― listing on 31 08.2017.

Case No。 :2/3/84‐ ALC3/2017 Party NamciCLASSIC     MCet No/Date:9/84‐
BINDING INDUSTRIES   ALC3/2017

03.082017

Lic No/Dttc:0310810900 Dcfer Date:HQ File             RLA Filc
29 :01/84/050/00007/AM18/     :03/94/040/00995/AM17/     02022017             31 082017

Decision:Comlnittee considcred thc case as pcr agcnda along、 vith other relevant papers and

noted that the application has been rcferrcd to DIPP for thcir colnlnents. NC decided to、
vait

for their colnlncnts. The case stands defcrred for rc― listing on 3 1.08.2017.

Case No.:12/1/84-

ALC3/2017

Case No.:16/1/84-

ALC3/2017

Case No.:7/3/84-ALC3/2017 Pany Namc:lン AHOTI
OVERSEAS LTD

Status

Status:
Deferred

Status:
Deferred

Defer Date:

3 l .08.2017

papers and

Meet No/Date:9/84-

ALC3/2017
0308.2017

30 Uq nit. RLA File Lic.No/Date:03 l08l 1045

:01/84/050/00012/AMl8/ :0319510401008781AM171 08.02.2011

Decision : Cornmittee considered the case as per agenda alongwith
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noted that this casc had bccn rcferrcd to TC,Muinbai for Commcnts.TC,Mumbai havc bccn

rcqucsted to cxpcditc thcir commcntsわ r flnalization of thc casc.Committee decided to await

comlncnts from TC,Mumbai.The casc stands dcfcrred for rc― listing on 3 1.08.2017.

Case No.:19/3/84-ALC3/2017 Party Namc:VRIJESH     Meet No/Date:9/84-    Status:
NATURAL FIBRE&      ALC3/2017        Deferred
FABRICS(INDIA)PVT    03 08.2017
LTD

HQ Filc             RLA File            Lic.No/Date:0310811065 Defer Date:
31 :01/84/050/00024/AM18/     :03/95/040/00863/AM17/     09.022017             3108.2017

Decision:Comlllittcc cOnsidercd thc casc as pcr agcnda along、 vith other relcvant papcrs and

notcd that this casc had bccn rcfercd to TC,Mumbai for Colllments.TC,Mumbai havc bcen

requcstcd to expcditc their colllrncnts for flnalization of the casc. ComΠ littee dccided to await

comlllcnts from TC,Mulllbai.Thc casc stands dcferred for rc― listing on 3 1.082017.

Case No.:1/9/84¨ ALC3/2017 Pany NamclBUILDMET    Meet No/Datei9/84-
FIBRES PVT LTD,       ALC3/2017

0308.2017

HQ Flle              RLA Fllc             Lic No/Date:0710H l120 Defer Date:

32 :01/84/050/00103/AM18/     :07/24/040/00369/AM17/      13022017             3108.2017

Decision:Comlnittcc conSidCrcd thc casc as pcr agcnda along、 vith other rclcvant papcrs and

noted that hard copy ofthc application not rcceived from RA,Bangalorc.  NC dccided to ask

RA,Bangalore to provide thrcc sct ofdocumcnt for exalllination ofthc casc. Thc case stands

dcferred for re― listing on 3 1.08.2017.

Status:
Deferred

Status:
Deferred

HQ File RLA File Lic.No/Date:0510401661 Approved

33:01/84/0501005251AM171 :05l23l040l00s4llAMl7l 15.02.2017

Decision : Committee considered the case as per agenda along with other relevant papers and

sample of the export product. Accordingly, Commitlee decided to ratify the norms in respect

of the above Advance Authorisation issued in this case as applied for.
RA concern may take necessary action subject to compliance of other usual conditions.

Case No.:8/1/84-ALC3/2017 Party Name:FASHION
ACCESSORIES

Case No.:17/3/84¨ ALC3/2017 Party Namc:VRIJESH
CORPORAT10N

Meet No/Date:9/84¨     Status:
ALC3/2017
0308.2017

He File RLA F'ile Lic.No/Date:0310811442 DeferDate:

34:01l84l050l0oo22lAMlLl :03195104010092'7lAMl7l 27.02.2017 31.08.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have been

requested to expedite their comments for finalization of the case. Committee decided to await

comments from TC, Mumbai. The case stands deferred for re-listing on 31.08.2017.

,, Case No.:21ll/84- ALC3/2017

Mcct No/Date:9/84‐

ALC3/2017
0308.2017

Party Name:AVATAAR    Meet No/Date:9/84-
HOME FASH10N PRIVATE ALC3/2017

μ

Status



LIMI「 l:D 03082017

HQ File RLA File Lic.No/Date:3210078125 Approved

:01/84/050/00001/AMI8/ :3212410401000401AM171 15.03.2017

Decision : Committee considered the case as per agenda along with other relevant papers and

sample of the export product. Accordingly, Committee decided to ratify the norms in respect

of the above Advance Authorisation issued in this case as applied for.
RA concern may take necessary action subject to compliance of other usual conditions.

Case No.:8/3 184-ALC3l20l7 Party Name:MADURA Mcet No/Date:9/84- Status:
DeferredCOATS PRIVATE LIMITED, ALC3/2017

03.082017

He File RLA File Lic.No/Date:3510045139 Defer Date:
36.otnuos0/0001i/AMl8/ :35t24t040t00058/AMt7/ 15.03.2017 31.08.2017

Decision : Cornmittee considered the case as per agenda along with other relevant papers and

noted that the application of the firm has been referred to DIPP for their comments. NC

decided to wait for their comments. The case stands deferred for re-listing on 3 L08.2017.

Case No.:6/3/84-ALC3/2017 Party Name:GRAFFITI
EXPORTS

Meet No/Datc:9/84-     ‐Status

‐ALC3/2017
0308.2017

37

HQ Filc             RLA Filc            Lic.No/Date:0510402103 Approved
:01/84/050/00011/AM18/     :05/23/040/00620/AM17/     3003.2017

Decision:(3olnlnittee considered the case as pcr agenda along with other relevant papers and

sample ofthe expon product.Accordingly,Commitee decided to ratitt thC n0111ls in rcspcct

ofthe above Advancc Authorisation issucd in this casc as applied for as per CAE)/CAM.

RA concem may takc nccessary action suttect tO COmpliance ofother usual conditions.

Case No.:20/3/84‐ ALC3/2017 Party Name:GANGA      Meet No/Date:9/84-    Status
ACROW00LS LIMITED   ALC3/2017

03.082017

HQ File              Rl′ A File             Lic No/Date:3010104011‐ Approved

i01/84/050/00025/AM18/     :30/24/040/00045/AM17/     05042017

Decision:(3omnlittcc considcred thc case as per agcnda along、 〃ith othcr rclcvant papers and

sainplc of thc cxport product.Accordingly,Committcc dccidcd to ratify thc nol:1ls in rCSpcct

ofthe above Advancc Authorisation issued in this casc as applied for.

RA conccm may take nccessary action suttccttO COmpliance ofothcr usual conditions.

Case No.:14/3/84-ALC3/2017 Party Name:SHOREWALA  Mcet No/Date:9/84-
GLOBALINDUSTRIES    ALC3/2017
PVT.LTD,(FORMERLY   03.082017

He File RLA File Lic.No/Date:0510402175 Defer Date:

39:Oltt+tOS0/00019/AMI8/ :0512410401006691AM171 06.04.2017 3I'08'2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. TC, Mumbai have been

requested to expedite their comments for finalization of the case. Committee decided to await

comments frorn TC, Mumbai. The case stands deferred for re-listing on 31.08.2017.

Status:
Deferred

い́ レ



HQ File             RLA File            Lic.No/Datc10510402195 Defer Date:

40 :01/84/050/00005/AM18/     105/24/040/00007/AM18/      10042017             31.08.2017

Decision :(3omlnittec considcred thc casc as per agenda and notcd that the hard copy ofthe

application not reccived from CLA,Dclhi.NC dccided to ask CLA,Delhi to providc threc set

of documcnt for exalnination of thc casc.  The case stands dcferred for re― listing on

31.082017.

Case No。 :25/1/84¨ ALC3/2017 Party NamclPINNACLE
CLOTHING CO.,

Case No.:9/3/84‐ ALC3/2017 Party Name:MATRIX
CLOTHING PVT.LTD

Case No.:13/3/84-Al」 C3/2017 Party Namc:PINNACLE
CLOTHING CO

Mcet No/Datei9/84-      Status

ALC3/2017
03.08.2017

Mcet No/Date19/84-

ALC3/2017
0308.2017

Meet No/Date:9/84-

ALC3/2017
03.082017

Meet No/Date:9/84-

ALC3/2017
03.08.2017

Status:
Deferred

Status:
I)eferred

Status:
Deferred

Lic No/Date:0510402241 Defer Date:HQ File             RLA Filc

41 :O1/84/050/00014/AM18/     :05/24/040/00021/AM18/      18.04.2017             31.082017

Decision:Comlnittcc conSidered the casc as pcr agcnda along with other relevant papers and

dccidcd to aHow thc personal hcaring to flrln and dirccted to ask thc reprcscntative of flrnl to

bring the sal■ ple and skctch chalt of the cxport product on 31.08.2017 The case stands

dcfcrred for re― listing on 3 1.08.2017.

Case No.:10/3/84-ALC3/2017 Party Name:OPERA
GLOBAL PRIVATE
LIMITED

HQ File RLA File Lic.No/Date:0510402240 Approved

:01/84/050/0001s/AM I 8/ :05124104010001 5/AM l8/ 18.04.2017

Decision : Committee considered the case as per agenda along with other relevant papers and

sample of the export product. Accordingly, Committee decided to ratify the norms in respect

of the above Advance Authorisation issued in this case as applied for.

RA concern may take necessary action subject to compliance of other usual conditions.

43器品掲5υ0001VAMlν  鷺ち刷:OЮ001″AMlツ  ヤ計脳嘱彎α
0510402239卵
箱.器;

I)ecision:Colllinittce considercd thc casc as pcr agcnda alongヽⅣith othcr relcvant papcrs and

decidcd to ask the flrln to fllrnish thc CAD ofthe cxport product for exalnination ofthe case.

Thc case stands defcrred for rc― listing on 31.08.2017.

Case No.:21/3/84-ALC3/2017 Party Name:RICHA GLOBAL McctNo/Date:9/84-    Status:
EXPORTS P.LTD        ALC3/2017

03.082017

4411晶児5α0002αAMlν  鷺ち漏:;5Ю 0008晨 Mlν  譜ど%Rttα
0510402457 W■ hdrawn

Decision:Col■ inittcc cOnsidercd thc casc as per agcnda and noted that above casc has bcen

approved in Mceting No. 2/AM-18 dated 27.04.2017, hence dccidcd tO withdra、 v thc casc

‐fronl agcnda.

財
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Case No.:22/3/84‐ ALC3/2017 Party Name:ORIENT CRAFT McetNo/Datc:9/84-
LIMITED             ALC3/2017

03082017

Status

Status:
Deferred

Status:
Deferred

Status:
Deferred

45 11):1):50/00027/AM18/
RLA File              Lic No/Datc:0510402463 Withdrawn
:05/24/095/00007/AM18/     05052017

Decision : Committee considered the case as per agenda and noted that above case has been

approved in Meeting No.2/AM-18 dated 27.04.2011, hence decided to withdraw the case

from agenda.

HQ File

l´ IMITED

RLA Filc
46 :01/84/050/00066/AM18/     :03/94/040/00133/AM18/

Decision : Committee considered the case as per agenda along with other relevant papers and

noted that the application has been referred to DIPP for their comments. NC decided to wait
for their comments. The case stands deferred for re-listing on 31.08.2017.

Case No.:4/7/84¨ ALC3/2017 Party Name:ABHISHRI
PACKAGING PRIVATE

Case No.:2/7/84-ALC3/2017 Party Name:ABHISHRI
PACKAGING PRIVATE

Case No.:5/7/84-Al」 C3/2017 Party NamelABHISHRI
PACKAGING PRIVATE

Case No.:1/7/84-ALC3/2017 Party Name:RADNIK
EXPORTS

Lic No/Date:0310813317 Defer Dtte:

17052017            3108.2017

Mcet No/Datc:9/84-

ALC3/2017
03.08.2017

Mcct No/Date:9/84-

ALC3/2017
03.08.2017

Mcet No/Datc:9/84¨

ALC3/2017
03.08.2017

HQ Filc

LIMITED

RLA Filc
47 101/84/050/00064/AM18/     :03/94/040/00151/AM18/

Decision : Committee considered the case as per agenda along with other relevant papers and

noted that the application has been referred to DIPP for their comments. NC decided to wait
for their comments. The case stands deferred for re-listing on 3 I .08.201 7.

Lic No/Date:0310813500 Dcfer Date:

24052017            31082017

HQ Filc

LIMITED

RLA File
48 :01/84/050/00067/AM18/     :03/94/040/001597/AM18/

Decision : Committee considered the case as per agenda along with other relevant papers and

noted that the application has been referred to DIPP for their comments. NC decided to wait

for their comments. The case stands deferred for re-listing on 3 I .08.201 7'

Lic No/Date:0310813610 Dcfer Datc:

29052017            31.082017

Mcct No/Date:9/84-     Status

ALC3/2017        .
03.082017

HQ File RLA File Lic.No/Date:0510403143 Withdrawn
49 :OtnqrcS0/00063/AM I S/ :051241095100019/AM l8i 15.06.2017

Decision : Committee considered the case as per agenda and noted that above case has been

approved in Meeting No. 5/AM-18 dated 08.06.2017, hence decided to withdraw the case

from agenda.

い 11 |llレ
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Case No.:3/7/84-ALC3/2017 Party Namc:APSARA SILKS McctNo/Date:9/84‐
ALC3/2017
03.08.2017

Lic.No/Date:0710111827 Defcr Date:HQ File             RLA File

50 :01/84/050/00065/AM18/     :07/24/040/00092/AM18/     27.062017             3108.2017

Decision:Comlnittce considcred thc casc as pcr agenda along with other relevant papers and

notcd that the application has been referred to DC(MSME)and TC Noida fortheir comments.

NC decided to wait for thcir comments.    The case stands defcrred for re― listing on

31.08.2017

53.

Casc No 169

"cas"asperagendaalongwithotherrelevantpaperSandwent
through the details submitted in this 

"ur" 
und observed that the deficiency letter was issued to the

finn on 1g.0g.2016 to furnish the CAD and sample of the product. The reply is not received from

the firm inspite of reminder dated 25.07 .2017. Accordingly, Committee decided to reject the case

with direction to firm to pay customs duty & applicable interest for EODC.

RA concem may takC neccssary acdon suttccttO COmpliance ofothcr usual condhions

Status:
Deferred

52.

Casc No.167 M/s. Violet Apparels Pvt. Ltd.

NC Meeting No. 9/AM-18 Dated 03.08'2017 F.No.01/84/050/00398/AM― 13/DES―V

RA.F.No.05/24/040/00371/AMi3
ull Shoes Mens) against the Annual Advance

Authorization No. 05 10341894 dated 28.12.2012.

i
through the details submitted in this case and decided to allow personal hearing to firm and

directed to ask the representative of the firm to come with CAD and sample of the export product'

NC decided to defer the case for re-listing on 3 I .08.201 7.

Casc No.168 M/s About U Fashions Pvt Ltd

NC Meeting No. 9/AM-18 Dated 03.08.2017 F.No.01/84/050/00159/AM16/DES― V

RA「 ,No.03/94/040/00160/AM16
|

Adv.Authorisation No.0310796543

10.06.2015

dated

M"d'f*"ti", o-f tt. *rr* i* tt" Adv. Authorisation No.0310196543 dated 10.06.2015 -

Request to reconsider the wastage allowed by NC loZ to actual-wastage which is near about 300%

decided in decided by NC in its mee_ting No. 19/84 dated 10.09.2915.

D""i.ir, , C".*itt"e *nsia"red the case as per agenda alongwith other relevant papers and went

through the details submitted in this 
"ur. 

und decided to allow personal hearing to firm and

directled to ask the representative of the firm to come with CAD and sample of the export product'

NC decided to defer the case for re-listing on 3 I .08.201 7'

M/s.JPM Expolts Pvt.Ltd.

File No 01/84/50/00176/AM-16/DES― VNC Meeting No.079/AM-18 Dated 03.08.2017

RA.F.No.02/24/040/00085/AM16
rization No' 021020 6023 dated 29 '07 '2015

12



54

Casc No.170 M/s. Matrix Clothing Pvt. Ltd.

NC Meeting No.O9/AM- I 8 dated 03.08.201 7 「
No 01/84/050/00416/AM16/1)ES― V

RA F.No.05/24/040/00509/AM16 Adv.Authorisation No.051039731l dated

15.01.2016

Fixation ofadhoc norms for the Adv.Authorisation No.051039731l dated 15.01.2016

D""iri,on , Committee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case. Accordingly, NC decided to ratifu the norms in

respect of ihe Advance Authorisation issued in this case as applied for as per CAD/CAM and

other details provided by the firm. GSM should match in import and expot't.

RA concem may take necessary action subject to compliance of other usual conditions.

56

Casc No.139

NC Meeting No.07/AM-18 Dated 06.07.2017

RA.FoNo.52/24/040/00003/AM17

Fixation of nortns against the Advance Authorization No. 5210041867 datcd 21.04.2016

Case No 171 M/s.Iンoval Tcxtilc Mi‖ s Pvt Ltd

NC Meeting No.O9/AM- I 8 dated 03.08.201 7 F.No.01/84/050/022/AM12/DES― V

RA F No.05/24/040/00509/AM16 Adv Authorisation No.05103973 1l dated

15,01.2016

M"dif,*ffiAdu,,".AuthorisationNo.351003369ldated21.04.201l-
enhancement in chemicals allowed by Norms Committee.

D""i5ir, -ommittee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case and observed that the firm has requested for

allowing chemical as per Fabric-ll instead of Fabric-l for above said Adv. Authorisation as per

Technical Committee Report. The Committee decided to ask the firm to clarify how they

decided that there product is not covered under Fabric-l though as per advance authorisation

issued in this case export item is covered under Fabric-I. The case stands deferred for re-listing

on 31.08.2017.

M/s.Citizcn Tcchnical Textilc Pvt.Ltd.

File No.01/84/050/067/AM17/DES― V

Decision: Committee considered the case as per agenda along with other relevant papers and went

through the details submitted in this case and observed that the firm has requested on 13.01.2017

for re-open their above said Adv. Authorisation as the case was rejected by NC in its meeting No.

15/84 dated 21.04.2016. The firm has now submitted the details of export product production from
1.4.2016 to 30.11.2016 duly certified by Independent Chartered Engineer. NC decided to defer

the case for re-listing on 3 I .08.201 7.

57

Casc No.173 M/s. Radnik Exports

NC Meeting No.9/AM-18 Dated 03.08.2017 F No.01/84/162/00304/AM-17/DES― V

RA.F.No 05/27/039/021/AM14 Annual      Advancc      Authorisation

No.0510370188 datcd 01.11.2013

い
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Fixation of Adhoc Nonns for the expo( product - Ladies Blouse with Tightening at Bottom

(Style: PC Zingo Blouse) manufactured out of 9l% Silk 9%o Metalized Fibre Woven Fabric,

Width 43" (Cuttable width 40"), GSM 3l +l- l0% in respect of Annual Advance Authorization
No. 0510370188 dated 0l.l 1.2013.

Decision: Committee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case and observed that the firm has requested on

10.03.2017 for fixation of norms in respect of Annual Advance Authorization No. 0510370188

dated 01.11.2013. Accordingly, NC decided to ratify the norms in respect of the Advance

Authorisation issued in this case as applied for as per CAD/CAM and other details provided by

the firm. GSM should match in import and export.
RA concern may take necessary action subject to compliance of other usual conditions.

Casc No 174 M/s. Radnik l:.xports New Delhi

NCMe"t,rgNtM FoNo.01/84/162/00132/AM-18/DES― V
RA F.No.05/27/039/00005/AM-15 Annual Advance Authorisation

No 0510390128 datcd 05.08.2014

Casc No.175

NC Meeting No.9/AM-18 Dated 03.08.2017
RA F No 05/27/039/00026/AM-14

Decision : Committee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case and observed that the firm has requested on

23.02.2017 for fixation of norms in respect of Annual Advance Authorization No. 0510374411

dt.24.12.2013. Accordingly, NC decided to ratify the norms in respect of the Advance

Authorisation issued in this case as applied for as per CAD/CAM and other details provided by

the firm. GSM should match in import and expoft.
RA concern mav take action subiect to iance of other usual conditions.

I 
Case No.l76
60.

Fixation of Adhoc Norms against Annual Advance Authorisation No.0510390128 dt.05.08.2014

for export product - Ladies Jacket, manufactured out of 100% Polyester Woven dyed Fabric,

Width 57,', GSM 195+l- tloA,
Decision: Committee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case and observed that the firm has requested on

23.02.2017 for fixation of norms in respect of Annual Advance Authorization No. 0510390128

dt.05.08.2014. Accordingly, NC decided to ratify the norms in respect of the Advance

Authorisation issued in this case as applied for as per CAD/CAM and other details provided by

the firm. GSM should match in import and export.
RA concem may take necessary action subiect to compliance of other usual conditions.

M/s.Radnik lrxports New Delhi

F No.01/84/162/00133/AM-18/DES― V
Annual Advance Authorisation
No.05 1037 441 7 dated 24.12.2013

Fixation of Adhoc Norms against Annual Advance Authorisation No.0510374417 dt.24.12.2013

for export product Ladies Blouse ( Style-P.C. Ciara Drama) Mfd out of 100% Silk Woven Dyes

Fabric, Width 45".GSM 38+l-1UYo

14 lv
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RA F.No 05/27/039/00026/AM-14/ Annual      Advancc      Authorisation
No.0510374417 dt.24.12.2013

Authorisation No.05 1037 44 17 dt.24.12.2013

for Export product Ladies Jumpsuits (Mfd out of 100% Polyester Velvet Dyed Fabric, Width

44",GSM 135+/- l0% for Style No. P.C.Q"!g11!9!9ryI-
D""i.ir, , C-"mitt"e considerea the case as per agenda alongwith other relevant papers and

went through the details submitted in this case and observed that the firm has requested on

23.02.2017 for fixation of norms in respect of Annual Advance Authorization No. 0510374417

dt.24.lZ.ZOl3. Accordingly, NC decided to ratify the norms in respect of the Advance

Authorisation issued in this case as applied for as per CAD/CAM and other details provided by

the firm. GSM should match in import and export.

RAconcernmaytakeneceSsaryactionsubjecttocompli

NC Mccti No.9/AM-18 datcd 03.08.2017 F,No.01/84/162/00134/AM-18/DES― V

M/s Radnik Ex Ncw I)c‖ li

NC Mceung No.9/AM-18 Dated 03 08.2017 F.No 01/84/162/00135/AM-18/DES― V

RA F.No.05/27/039/00025/AM-14 Annual Advance Authorisation
No.0510374402 dt.24.12.2013

う
乙
∠
υ

AnnualAdvanceAuthorisationNo.0510374402dt.24,l2.2013
for export product Other Ouler Garment Ladies Top, Mfd out of 100% Polyester Printer Woven

Fabrた ,Width 57",GSM 75+/-10%Style:Tina.
Decisioni Comlnittcc conSidercd thc case as per agcnda alongwith othcr relcvant papcrs and

went through the details submitted in this case and observed that the firm has requested on

24.02.2017 for fixation of norms in respect of Annual Advance Authorization No. 0510314402

dt.24.1Z.ZOl3. Accordingly, NC decided to ratify the norms in respect of the Advance

Authorisation issued in thii case as applied for as per CAD/CAM and other details provided by

the firm. GSM should match in import and export.

RA concern may take necessary action subject to compliance of other usual conditions.

Casc No.178 M/s.Radnik Exports New Delhi

NC Mccjng No.09/AM― 18堕 生 堕 :壁・2017
RA F.No.05/27/039/00025/AM-14

F.No.01/84/162/00136/AM― 18/DES―V
Annual       Advance       Authorisation

No.0510374402 dated 24.12.2013

nceAuthorisationNo.05l0374402dt.24.l2.20l3
for export product Other Outer Garment Ladies Top, Mfd out of 100% Polyester Woven Dyed

Fabric, width 57", GSM 90 +ll0% Style: Mabelle.

D".ir.i"* C"**itt"" **iao"a the case ^ p". agenda alongwith other relevant papers and

went through the details submitted in this case and observed that the firm has requested on

24.02.2017 for fixation of norms in respect of Annual Advance Authorization No.0510374402

dt.24.12.2013. Accordingly, NC decided to ratify the norms in respect of the Advance

Authorisation issued in thii Lur" u. applied for as per CAD/CAM and other details provided by

the firm. GSM should match in import and export.

RA concern may take necessary aition subject to co

ト
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Casc No.179 M/s.Radnik Exports New Delhi

NC McetinA No.09/AM-18 Datcd 03.08.2017 F.No.01/84/162/00137/AM-18/DES― V

RA F.No.05/27/039/00025/AM-14 dated

20.122013

Annual      Advance     Authorisation

No.0510374402 dt.24.12.2013

Fixation of Adhoc Norms against Annual Advance Authorisation No.0510374402 dt.24.12-2013

for export product Other Outer Garment Ladies Top, Mfd out of 100% Polyester Knitted Fabric

allover with Embroidered Width 60" (Cuttable width 50") GSM 134 +/-l0oZ, Style: Franco.

necision: Committee considered the case as per agenda alongwith other relevant papers and

went through the details submitted in this case and observed that the firm has requested on

24.02.2017 for fixation of norms in respect of Annual Advance Authorization No. 0510374402

dated 24.12.2013. Accordingly, NC decided to ratify the norms in respect of the Advance

Authorisation issued in this case as applied for as per CAD/CAM and other details provided by

the firm. GSM should match in import and export.

RA concern mav take actlon to compliance of otlrer usual conditions.

64

Casc No.180 M/s.Radnik lixporls New Delhi

NC Mceting No.09/AM-18 Dated 03.08.2017 F.No.01/84/162/00138/AM-18/DES― V

RA F.No 05/27/039/00018/AM-13 Annual      Advance      Authorisation
No.0510351464 dated 12.04.2013.

Fixation of Adhoc Norms against Annual Advance Authorisation No. 0510351464

12.04.2013 for export product Ladies Blouse with Tightening at Bottom Mfd out of
Cotton 30% Silk Woven Fabric Width 138 cms, GSM 42+/-l0o%, Style:AT-o!1.

嗣
賜

n"cisior, Committee considered the case as per agenda alongwith other relevant papers and

went through the details submiUed in this case and observed that the firm has requested on

01.02.2017 for fixation of norms in respect of Annual Advance Authorization No.0510374402

dt.24.12.2013. Accordingly, NC decided to ratify the norms in respect of the Advance

Authorisation issued in this case as applied for as per CAD/CAM and other details provided by

the firm. GSM should match in import and expotl.
RAconcernmaytakeneceSSaryactionsub.jecttocomplianceofq!@

∠
υ

CASE NO.149 M/sAKR Tc対 ilc

NC Meeting No.07arn-18 Datcd 06.07.2017 F.No.01/84/50/00247/AM-17/DES― V

RA F.No.32/24/040/00018/AM-17 dated へdvancc    Authorisation    No.3210077981

it.09.09.2016

ffiredthecaSeaSperagendaalongwithotherrelevantpapersand
went through the details submitted in this case. Accordingly, NC decided to ratifu the norms in

respect of the Advance Authorisation (Style No.15122580, 15124166 and 1512258) issued in

this case as applied for. GSM should match in irnport and export.

RA concem may take necessary action subiect to compliance olether usual conditi

66.

CASE NO.150 M/s.AKR Tcxtilc

Nc Mccting No.07AM-18 DATED 06.072017 「 No.01/84/50/00247/ANl-17/DES―
V

RA F.No.32/24/040/00018/AM-17 Advancc Authorisation No.3210077981

レ ンメこ
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.09.092016

Decisloni Committce considercd thc casc as pcr agenda alongwith other relevant papers and

went through the details submitted in this case. Accordingly, NC decided to ratiff the norms in

respect of ine Advance Authorisation (Style No.15127320) issued in this case as applied for.

GSM should match in import and export.

RA conccm inay takc neccssary action s liance of other usual conditions.

1｀hc casc stands dcfcrrcd for rc― listin&on 31.08.2017.

RA F.No.03/95/040/00544/AM16/ Modiflcation ofthc adhoc nonns for thc AA

No 0310805629 dt.21.06.2016

n""irior. Co*rnitt"" *ia"*d ttleG*;pei agenda alongwith other relevant papers and

noted that the application for modification of norms has been referred to DIPP for their

comrnents. ln this case applicant has informed that in two of the inputs, the quantity has been

allowcd much less than as applied i.e.2l7.00kgs & 10.00Kgs instead of 567.30 kgs & 64.020

Kgs as applied for in the uduun"" Authorization. NC decided to await comments of the DIPP.

69.

67.

Casc No.183 M/s Radnik Exports, New Delhi

NC Meeting No.O9AM-18 Dated 03.08.2017 F No.01/84/171/00312/AM17/DES― V

RA F.No.05/27/039/00005/AM-15
Dt.0807.2014

Annual Advance Authorisation  No.
0510390128 datcd 05 08.2014

oduct-otherouterGarmentsLadiesTop(Mfdoutofl00o%
polyester woven fabric, width 56", GSM 100+/- 10% (Style : Camelia) in respect of Annual

Advance Authorization No. 0510390128 dt 05'08.2014.
ih"ca'eaSperagendaalongwithotherreIevantpapersand

went through the details submitted in this case and observed that the firm has requested on

10.03.2017 for fixation of norms in respect of Annual Advance Authorization No.

No.0510390128 dated 05.08.2014 . Accordingly, NC decided to ratify the norms in respect of

the Advance Authorisation issued in this case as applied for as per CAD/CAM and other details

provided by the firm. GSM should match in import and expoft'

itA 
"on""* 

may take necessary action subject to compliance of other usual conditions.

M/s. Security Prodr-rcts Pvt.Ltd.Casc No.184

NC Mccung No.09AM-18 Datcd 03.012017 F.No.01/84/50/00142/AM17/DES― V

Case No.185 M/s. Security Products Pvt.Ltd.

NC Meeting No 09AM-18 Dated 03 08.2017 F.No.01/84/50/00327/AM17/DES― V

RA F.No 03/95/040/00544/AM16/ Modiflcation ofthe adhoc norms for thc AA

No.0310799931 dt.02.11.2015.

D**'.irrr.. C.-mittee considered the case as per agenda alongwith other relevant papers and

noted that the application for modification of norms has been referred to DIPP for their

comments. In this case applicant has reqeusted that out of 6 inputs, in one of the inputs, the

quantity has been allowed'much less i.e. 100.652 kgs & 2.845 Kgs instead of 144.530 Kgs &

6.250 lgs as applied for in the advance authorization. NC decided to await comments of the

DIPP. The case stands deferred for re-listing on 3 1 '08'201 7 '
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70.

Casc No.186 M/s.Sccurity Products Pvt.Ltd.

alongwith other relevant papers and

noted that the application for modification of norms has been received and firm has requested for
nan l-^ ^^

aHo、ving thc UN1210 Printing lnk COMAGl1050045 as 287.56 kg instead of 392.950 kg as

applied for in thc advancc Authorisation.  Thc casc had been rcferred to DIPP for thcir

comments. NC decided to await their commcnts. Thc case stands defcrred for rc¨
listing on

31.08.2017.

72.

Casc No.188 M/s. Shahi ExPorts Pvt. Ltd'

F.NO.01/84/1`2/00167/AM-18/DES― VNC Mce百竃No.09AM―堕Ptted_p,pe2哩 ___上 Ii)1堕里単年生挙井撃
Prior flxation of Norllls lor cxport product―  Gents PuHOVCr Madc of 66°

/O Polycstcr 3 10/o Cotton

30/O Elastanc Knittcd Fabric GSM-350、vith 950/O Cotton 50/O Elastane Knitted Fabric GSM-430

(TOlerancc+or-10°/o)(StylC No.41G5662)Undcr Spccial Advancc Liccnsc SchCmc Undcr

d18.07.2017 havc requested for
Decision:M/s.Shahi Exports Pvt.Ltd,vide their application dat(

「
Ixation of norlns fOr aboVe said cXport product under Spccial Advance Authorisation.Colnmittce

considcrcd the casc as pcr agcnda along、 vith oth

submitted in this casc.As pcr CAD/CAM and o

::l∬ ∬ 憲 電‖Ⅷ W肥 胤 T脚 :'1おt

Para 4.04(a)l FTP 201

need to send the case to DGFT (HQ) for fixation the nonns again'

GSM should match in i and c

Casc No 189

，
′

l'{C M"eting No.09AM-18 Dut"d 03'08'

Prior fixation of Norms for exporl product- Gents Jacket with Hood Made

polyester 22ohYiscose Knitted lrabric GSM 265 ('Iolerance + or _- l0%)

Uni", SpecialAdvance License Scherne Under Para4.04(a)l FTP 2015-20'

Of 410/O Cotton 37° /o

(stylc No.41G5518)

Modification of the adhoc norms for the AA
No.0310806766 datcd Q呻

RA F.No.03/95/040/00544/AM16/

Casc No.187 M/s.Security Products

F No.01/84/50/409/AM17/DES¨ VNC Meeting No.09AM-18 Dated 03'08.2017

RA F.No.03/95/040/00544/AM16/ Modincation ofthc adhoc norms forthe AA

No 031081024 dated 21.122016
ngwith other relevant PaPers and

noted that the application for modification of norms has been received and firm has requested for

aHo、ving the UN1210 Printing lnk COMAGl1050045 as 575.120 kg instcad of 785.120kg as aS

applicd for in advance authOrisation. The casc had been rcferrcd to DIPP for their commcnts__         ●  ■ ´   =r   _ l:ュ :_^^_う l nOぅ n17

rti6 a".U.i ," "*"i, 
tfr"ir comments' The case stands a

M/s. Shahi ExPorts Pvt. Ltd.

F.NO.01/847162/00168/AM-18/DES― V

レ
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F.No.01/84/50/00363/AM17/DES― V



D-ecisio"r M/r Shahi E.pofts PrL lta. 
"iA. 

tf,"" 
"pptication 

dated I 8.07.2017 have requested

for fixation of norms for above said export product under Special Advance Authorisation'

Committee considered the case as per agenda alongwith other relevant papers and went through

the details submitted in this case. As per CAD/CAM and other details provided in this case, the

Committee approved the input output norms as applied for. The copy of the application is

forwarded to the concerned RA for further necessary action and compliance of other usual

conditions. There is no need to send the case to DGFT (HQ) for fixation the norms agaln.

GSM should match in impoft and ex

Decision: Committee considered the case as per agenda alongwith other relevant papers and weni
through the details submitted in this case. Committee observed that firm vide their representation
dated 14.06.2017 has requested for enhancement in quantity of inputs for Sl. No. I & 4 which
was decided by NC in its meeting No.l9l84 dated 22.12.2016 against the above against the
Advance Authorisation. l'he case has been referred to DIPP for comments. NC decided to await
their comments and deferred for re-listing on 3l .08.2017.

Casc No.192 M/s.CIン ASSIC BINDING INDUSTRIES
NC Meetrng No.OVAV- t S art"a O:IS:O f Z FoNo.01/84/050/00139/AM17//DES― V
RA F.No.03/94/040/00231/AM17/ Adv.Authorisation No.0310805612 datcd

74.

Casc No.190 M/s.Shahi Exporls Pvt.[,td.

NC Meeting No.09AM-18 Dated 03.08.2017 「
。NO.01/84/162/00169/AM-18/DES― V

Prior fixation of Norms for expoft of (1) Girls Dress (Style No. CX8 7176233) Made of 100%

Cotton Woven Yarn Dyed F-abric GSM 136 and 0.62 Sqm Per Pc of 100% Cotton Knitted Fabric

GSM 260 (Tolerance + Or - l0%) (2) Girls Dress (Style No. CT8 7116846) Made of 100%

Cotton Woven Yarn Dyed Fabric GSM 136 and0.62 Sqm Per Pc of 100% Cotton Knitted Fabric

GSM 260 (Tolerance + Or - 10%) (3) Babies Garment (Dress) (Style No. CT8 7176846)Made
of 100% Cotton Woven Yarn Dyed Fabric GSM 136 and 0.42 Sqm Per Pc of 100% Cotton

Knitted Fabric GSM 260 (Tolerance + Or - l0%) Under Special Advance License Scheme

Under Para 4.04(a) I FTP 2015-20.

Decision :M/s. Shahi Exports Pvt. Ltd. vide their application dated 19.07.2017 have requested for
fixation of norms for above said export product under Special Advance Authorisation. Committee
considered the case as per agenda alongwith other relevant papers and went through the details
submitted in this case. As per CAD/CAM and other details provided in this case, the Committee
approved the input output norms as applied for. The copy of the application is forwarded to the
concerned RA for further necessary action and compliance of other usual conditions. There is no
need to send the case to DGFT (HQ) for fixation the norms again.

QIV'Lqgl4IelqE in i,rpo{ g!4 rlpo{. _

Casc No 191

NC Meeting No.O9/AM- I 8 dated 03.08.201 7

M/s.CLASSIC BINDING INDUSTRIES
F.No 01/84/050/00472/AM16/DES― V

Modiflcation ofnolHls fOr thc Adv.Authorisation No 0310802103 dated 29.01.2016

RA F.No.03/94/040/00890/AM16/

6_,,

，
′



20.06.2016

Modiflcation ofthc norlns for the Adv.Authorisation No.0310805612 datcd 20.06.2016

b""irion, Committee considered the case as per agenda alongwith other relevant papers and went

through the details submitted in this case . Committee observed that firm vide their representation

dated 14.06.2017 has requested for enhancement in quantity of inputs for Sl. No. I & 4 which

was decided by NC in its rneeting No.19/84 dated 22)2.2016 against the above against the

Advance Authorisation. The case has been referred to DIPP for comments. NC decided to await

their comments and deferred for re-listing on 3 I .08.201 7.

M/s.Richa Global Exports Pvt. Ltd.Casc No.193

NC Mecting No.09/AM-18 Datcd 03 08.2017

Prior fixation of Norms for Export Product Ladies Dress of 70o/o Cotton 30% Silk Dyed Woven

Fabric GSM 52(十 /-10%)along Wtth indian Lining,Stylc No 42919 2.Ladics Drcss of 70%

Cotton 30%Silk Printed Woven Fabric GSM 52(十 /_10%)alongWith lndian Lining,style No.

46791 3  Ladies Blousc of 70%Co■on 30%Silk P面 ntcd Wovcn FabHc GSM 52(十 /_10%)

Stvle No. 46789 Under SpecialAdvance License Scheme Under Para4.04(a) 1 FTP 2015-20.

FNO.01/84/162/00178/AM-18/DES― V

Decision: M/S Richa Global Exports Pvt. Ltd. vide their letter dated 02.08.2017 have requested

for fixation of norms for above said export product under Special Advance Authorisation. NC

decided to examine the case and deferred for re-listing on 3 1.08.2017.

M/s.Richa Global Exports Pvt. Ltd.Case No.194

FoNO.01/84/162/00179/AM-18/DES― VNC Mccting No.09/AM-18 Datcd 03.082017

Prior fixation Of Norms For Export Product Ladies Top of 100% Polyester Velvet Burnout Lurex

Dyed Woven Fabric GSM 120 (+l-10%) along with Indian Lining, Style No.132480270 Under

ial Advance License Scheme Under Para4.04(a) I FTP 2015-20.

D""irion' M/S Richa Global Exports Pvt. Ltd. vide their letter dated 02.08.2017 have requested

fbr fixation of norms for above said export product under Special Advance Authorisation. NC

decided to examine the case and deferred for re-listing on 3 I .08.2017.

79

Casc No.195 M/s. Shahi Exports Pvt.l.td. Faridabad

NC Meeting No.O9AM- I 8 Dated 3.08.2017 FNO.01/84/162/00176/AM-18/DES― V

Frlo, Fi*ition of Norms for export of ( l). Infants Shorts Made o 98oZ Cotton 2% Elastane Dyed

Woven Fabric GSM-220 (Tolerance + or - l0%)(Style No.-XT00l 17) (2). Boys Shorts Made of
98% Cotton 2o/o Elastane Dyed Woven Fabric GSM-220 (Tolerance * or - lO%)(Style No-

XB00l74) (3). Girls Shorts Made of 98o% Cotton 2o/o Elastane Dyed Woven Fabric GSM-220

(Tolerance * or - 10%)(Style No-XG00141) Under Special Advance License Scheme Under

Para4.04(a\ I FTP 2015-20.
IWr Sh"hi E.po.tr Rrt. Ltd. Faridabad vide their letter dated 02.08.2017 have requested for

fixation of norms for above said export product under Special Advance Authorisation. NC

decided to examine the case and deferred for re-listing on 3 1 .08.2011.
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